CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH
JABALPUR '

0+A.N0.642/2003

¥ ' Hon'ble shri G.shanthappa, Judicial lMember

N : This, the 3rd day of October, 2003

Divendra Kumar Dwivedi
Von s/o shri Ram Gautam pwivedi
'~ 1osted on the post of Upper
_ Divisizn Clerk of the
All Incia Radio, Raipur
(CI‘IHATT ISGAR}I) . oo Appl ic ant

(By Advocete: sh. Mukhtar Ahmad)
Versus

1. The Union of India through
the Secretary Department of

- ' Information and Brought
Costing Goyernment of India

NEZW DELHI. :

2. Senior Administrative officer
: All India Radio Bhopal M.P.

3. The Station Director
Prashar zhartil Brought Costing
India of All India Radio '
Bhopal [T1.F.

4, .The Station officer
Prashar —harti (B.C.I.)
-All India Radio Raipur (CG). .. Respondents

(By Advocatz: Sh. K.I.Pethia)

ORDZR (Oral)

Ty By shri G. shanthappa, Judicial gemberz

Heard., |
The grievance of the applicant is that
the impugned order dated 11.9.2003 issﬁed by
“the reSpondents'is notin accordance with guidé-iines

as mentiloned in the groundse.
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2. Applicant wag working since 199¢ in

All Ingis Radio, Raipur. pe wanted to continue

in the éame rlace on the ground that hig

wife ig taking treatment for liental illness

at Raipur. e further submits that his

caughter has been admitted in the Primary

School at Raipur. If he has been transferreg

to scuie cther rlace otherthan Raipur, he

FUut to hardship, Henée, he.asked\for cancellation

of the impugned order at Annexure aA-1,

3. Applicent has submitteg number of
Yerresentationsg along with hedical record
sLating that his wife ig teking treatment
at Raipur. The representstiong are pending
with the resypondents, In'the_meanwhile, he

has been transferred frem AIR, Raipur to aIp

Sha thl .

4. All tie grievance of the applicant can be
lade with the resrondents on administrative sige.
The respoﬂdents are the proper authority to eansider
the representstipns of the applicant. In an
aémlnlstration,matter, judicial interference ig

not proper. Accordingly, the respondents ‘

are directed to consider the request of the
ayplicant sympathetically'taking all the

grounds mentioned in the application along with

the medical reports including the School Certificate

issued by the School authorities,

5 Learned counsel for applicant further
Irequested that he wants to submit ohe more

detailed representztion explaining the further

4 Contd....f)/—'
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grounds, within a3 rericd of one week from todéy.\
If such a répresentation is 'submittegq by the
appllcant to the respohdents, the respondents

- 8re directed to consider the earlier representation
at Annexure A-4, ahd,alse other r'epresentations
to pe submittéd by the applicant within a
| perliod of thrce weeks from the date of receipt
of a copy of kﬁi{zﬁ%ﬁfgx such represent-tion
from the applicant, while Consldering the
representations subﬁitted by the applicant, the
‘Lespondents are directed to Cconsider all the
grievance made in the representations along
with medical reports and the School Ceréificate

submitted by the avplicant,

6o Accordingly, the application is disposed of.

No costs,

( SHANTHAFPA)
JUDICIAL  MEMBER
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